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No. 1939 2) /XVII-V-1-1 (KA) 35-1989
Dated Lucknow, October 6, 1959

IN pursuance of the provisions of clause (3) of Article 348 of the Consti-
tution, .of India, the Governor is pleased to order the publication of the
following English translation of the Uttar Pradcsh Doctor Bhim Rao Ambedkar
Vishwavidyalaya Adhiniyam, 1989 (Uttar Pradesh Adhiniyam Sankhya 25 of
1989), as passed by the Uttar Pradesh Legislature and  assented to by the
Governor on October 6, T8G, - '

THE UTTAR PRADESH DOCTOR BHIMRAO AM}fEDMR UNIVERSITY
- ' : ACT, 1989 _
[U. P. Acr no. 25 or 1989]
(ds passed by the U p. Legislature)
AN
_ ACT .
to provide for the establishment of Doctor Bhimrao Ambedkar University
at Lucknow in Uttar Pradesh and for matters connected therewith or
tncidental thercto, g -

- WHhEREas, it is expedient to esfab!iéh and incorporate a unitary teaching
and research residentfal Uiversity at Lucknow us a memorial of the life and
works of the late Doctor Bhimrao Ambedkar ; |

il = o
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It is hereby enacted in the Fortieth Year of the Republic of India as

follows :— ‘ e '

CHAPTER 1

, " Preliminary
1. (1) This Act may be called the Uttar Pradesh Doctor ‘Bhimrao foh:;m t:l;mtnd

Ambedkar University Act, 1989. S ,
(2) It shall come into force on such date as the State Government

may, by notification, appoint in this behalf

2. In this Act— 7 : : k Definitions

- (a) ‘Academic Council’, ‘Coxi;‘t’ and ‘Executive Council’ mean
respectively the Academic Council, the Court and the Executive
Council of the University ;

(b) ‘faculty’ means a faculty of the Un1vers1ty ;

(¢) ‘Hall’ means a unit of residence for students maintained
by the University at . which . provision is made for imparting
tutorial and other ‘suppvlementa'ry instructions ;

(d) ‘hostel’ means a unit of residence for students maintained
- by the University ;

(e) ‘prescribed’ means prescrlbed by the Statutes ;

(f) ‘regulation’ . means a. regulatlon made by the University
under this Act ;

(g9) ‘rule’ means a rule made by the State Government under
- ' this Act;

(h) ‘Statutes’, ‘Ordinances’ -and ‘Regulatlons mean respec-

tively the Statutes, Ordinances and Regulatlons of the University
made under this Act ;

(2) ‘teacher’ includes a professor, Associate Professor, Assis-
tant Professor or any person appointed under this Act for
the conduct of teaching or research work in the University ;

(j) “University’ means the Doctor Bhimrao Ambedkar Umver-
sity established under section 3.

CHAPTER I
The Umverszty

3. (1) There shall be established at Lucknow a unitary, teaching Establishment
and research residential University by the name of Doctor Bhimrao :“;‘ T the
. Ambedkar Umversﬂ:y : .

University
(2) The first Chancellor and the first Vlce-Chancellor of the Univer-
sity and the first members of the Court, the Executive Council and the
 Academic Council and all persons who may hereafter become such ofticers
" or members, so long as they continue to hold such office or membeyship
are hereby constituted a body corporate by the name of Doctor Bhi rao
Ambedkar University.

4. The University shall be open to all persons irrespective of class University open
or creed, but nothing in this section shall be deemed to require the Univer- ‘c:e:;‘ classes and
sity to admit to any course of study a larger number of students than
may be determined by the Ordinances.:: ’

' e Provided that nothing.in this sectlon 'shall be deemed to prevent the
- §  University from making special provisions for ‘admission of students
| § belonging to the Scheduled Castes or Scheduled Tribes.
F 5. The objects of the University shall be to disseminate and advance Objects of the
. . knowledge, wisdom and. understanding by teaching and research and by Univensity.
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the example and influence of its corporate life and to endeavour to pro-
mote the study of the principles for which Bhimrao Ambedkar worked
during his life time, namely, national integration, social justice, demo-
cratic way of life, the history of the Constitutions of the world, advance
technology and modern sciences.

Powers and - 6. The University shall have the following powers and duties,
- duties of the namely :—
University

(a) to provide for post-graduate ‘teaching and conduct of
research in such disciplines of such branches of learning as the
" University may from time to time determine ;

(b) to conduct experiments in new methods of education in
order to arrive at satisfactory standards of such education ;

(¢) to prescribe courses and curricula for post graduate
studies ;

(d) to hold examinations and grant in such manner, such
degrees or other academic distinctions and titles in post-graduate
education as may be laid down in the Statutes and Ordinances ;

(e) to confer honorary degree or other academic distinctions
in such manner and under such conditions as may be laid down in

" the Statutes ; '

~(f) to co-operate or collaborate with other Universities and
Authorities in such manner and for such purposes as the Univer-
szty may determine ; '
(g) to institute and award scholarship, fellowships and prizes
as may be laid down in the Statutes and Ordinances;

(h) to institute and maintain halls and hostels;
(i) to supervise and control the residence and regulate the

discipline of the students and to make arrangements for promot-
ing their health ;

(j) to receive grants, gifts, donations, benefactions, bequests
and transfers of properties, both movable and immovable, from
donors, benefactors, testators or transferors, as the case may be ;

(k) to deal with property belonging to, or vested in, the
University in any manner which is considered necessary for
promoting the objects of the University ;

(1) to demand and receive such fees as may be laid down in the
Ordinances;

(m) to take decisions on questions of policy relating to the

administration of the affairs and working of the University ;

(n) to create such posts and to/ appoint thereto such officers,
teachers and other employees as %nay be necessary for carrying
out the functions of the University;

(0) to do all such other acts and things whether incidental to
the powers aforesaid or not, as may be necessary to further the
objects of the University.

CHAPTER IIT
’ Officers of the Universily
Officers  of the 7. The following shall be the officers of the University—
University ‘(a) . the Chancellor ;
‘ (b) the Vice-Chancellor ;
k (c)- the Finance Officer ;
(d) the Registrar ;
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{¢) the Dean of the Faculties ;
(f) the Dean of Students Welfare;
) such other officers as may be declared by the Statutes to be the
officers of the University.

iversi The

‘ Governor shall be the Chancellor of the University.
Chagc:ello(:)éh}l'teby v"i,rtue of his office be the Head of the University and the
President of the Court-and shall, when present, preside at the meeting of the

- Court, and at any convocation of the University.

(2) Every proposal for the conferment of an honorary degree or other

- honorary academic distinction shall be subject to the confirmation of the
 Chancellor. :

(3) It shall be the duty of the Vice-Chancellor to furnish such infor-
mation or records relating to the administration of the affairs of the Umiver-
sity as the Chancellor may call for.

The Chanoellor

(4) The Chancellor shall have such other powers as may be conferred -

on him by or under this Act or the Statutes.

9. (1) The Viee-Chancellor shall be a whole-time salaried officer of

The Vice-Chan-

the -University and shall be appointed by the Chancellor in the manner laid cellor

down in the Rules. '

(2) The Vice-Chancellor shall hold office for a term of three years from
the date on which he enters upon his office : :

Provided that the Vice-Chancellor may by writing under his hand
addressed to the Chancellor resign his office, and shall cease to hold his office
onthe acceptance by.the Chancellor of such resignation. :

(3) The emoluments and other conditions of service of the Vice-
Chancellor shall be such as may be determined by the State Government by
general or special order in that behalf.

(4) Where a vacancy in the office of Vice-Chancellor occurs or is likely
to occur, by reason of leave or any other cause not being the expiration of
term, and it can not be conveniently and expeditiously filled in accordance
with the provisions prescribed, the Chancellor may appoint any suitable
person to be the Vice-Chancellor for a term not exceeding six months and may,
from time to time, extend the term of such appointment so however, that

the total term of such appointment, including the term specified in the ori-
ginal order, does not exceed one year:

Provided that the Vice-Chancellor appointed under this sub-section shall

~ cease to hold office on assumption of office by the Vice-Chancellor appointed

under subsection (}).

] (5) Where the office of the Vice-Chancellor is vacant, the Senier most
Professor shall discharge the duties of the Vice-Chancellor until a Vice-
Chancellor appointed under sub-section (1) or subsection (4), as the case
may be, assumes office.
* 10. (1) The Vice-Chancellor shall be the
demic officer of thé University and shall—
(a) exercise general supervision and control over the affairs of the)
Uniiversity ; ‘
(b)" give effect to the decisions of t’?e authorities of the University ;
'(¢) in the absence of the Chancellgr, preside at the meetings of the
Court and at any convocation of the University ;

" (d) be res

1) ponsible for the maintenance of discipline in the Uni-
versity ; ,

principal executive and aca-

(¢) be responsible for holding and conducting the University exami-

nations properly and at due times and for ensuring that the results of
such examinations are

Powers and
duties of the
Vice-Chancelior

h i published expeditiously and that the academic
session of the Universi ’

ty starts and ends on proper dates.
(2) TheVi:"ince’llor shall be an ex-officio member and Chairnan
of the. Executive Council, Academic Council and the Finance Committee.
(3): The Vice-Chancellor shall have the right to speak and otherwise
uthority or body of the University

but shall not by virtue of this subsection be entitled to vote,
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(4) It shall be the duty of the Vice-Chancellor to ensure the faithfy] -

observance of the provisions of this Act, the Statutes and the Ordi-

nances and he shall, without prejudice to the powers of the Chancelloy

possess all such powers as may be necessary in that behalf. |
(5) The Vice-Chancellor shall have the power to convene or cause to

‘be convened, meetings of the Executive Council, the Court, the Academic
Council and the Finance Committee : o o

Provided that he may delegate such power t6 any other officer of the
University. : :

(6) Where any matter is of urgent nature requiring immediate action
and the same can not be immediately dealt with by any officer or the autho-
rity or  other body of the University empowered by or under this Act,
to deal with it, the vice-Chancellor may take such action as hc may deem
fit and shall forthwith report the action taken by him to the’ Chancellor and
also to such officer, authority, or other body as, in the ordinary course, would

4

have dealt with the matter :

Provided that no such action shall be taken by the Vice-Chancellor
without the previous approval of the Chancellor, if it would involve a devia-
aon from the provisions of the Statutes or the Ordinances : ‘ :

Provided further that if such officer, authority or other body is of opinion,
that such action ought not to have been taken it may refer the matter to the
Chancellor who may either confirm the action taken by the Vice-Chancellor
orzannul the same or modify it in such manner, as he thinks fit ard there-
upon, it shall cease to have effect or, as the case may be, take effect in the
modified form, so however, that such annulment or modification shall be
without prejudice to the validity of anything previously done by or' under
the order of the Vice-Chancellor : o '

Provided also that any person in the service of University who is aggriev-
ed by the action taken by the Vice-Chancellor under this sub-section, shall
have the right to appeal against such action to the Executive Council within
three months from the date on which decision on such action is communi-
cated to' him and thereupon, the Fxecutive Council may confirm, modify or
reverse the action taken by the Vice-Chancellor, '

- (7) Nothing in sub-section (6) shall be deemed to empower the Vice-

Chancellor to incur any expenditure not duly authorised and provided for
in the budget. o

(8) Where the exercise of the power by the Viice:Chanicellor under sub-
section (6) involves the appointment of an officer or a teacher of the Uni-
versity, such appointment shall terminate on an appointment being made
in the prescribed manner or on the expiration of a period of six months from
rne date of the order of the Vice-Chancellor, whichever is eatlier.

() The Vice-Chancellor shall exercise such other powers as may be

taid down by the Statutes and the Ordinanices.

The Finance
officer

11. (1) There shall be a Finance Oﬂicxer‘ for the University, appointed

by the State Government by notification and his remuneration ‘' and allow-
ances shall be paid by th University.

(&) The Finance Officer shall be responsible for presenting the budget

(annual estimates) and the statement of accounts to the Executive Council
and also for drawing and disbursing funds on behalf of the University.

(3) He shall have the right to speak and otherwise to take part, in the
proceedings of the Executive Council but shall not be entitled to vote.

G “The Finance Officer shall have the duty— o
(@) to ensure that no expenditure, not authorised in the budget, is
- incurred by the University (otherwise than by way of investment) ;

© - (b) 'to disallow any proposed expenditure which may contravene the
_provisions of this Act or the terms of any Statutes or Ordinances ;
(¢) to ensure that no other financial irregularity ‘is committed amd

-

to take steps to set right any irregularities pointed out during audit ;

s

sopRTHALS

i

S -
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s at{d) te-ensure ‘that- the; prppdrty and 1nvcstmems of the Umversxty
-are duly - preserved and managed..: A o
he pro-
~4b) The Finance Officer shall have access to, and may requlre ‘the p
ductlor)l, £ '§uch records and documents of the: University and the furnishing
of such information pertaining to its affairs as fin his opinion may be’ neces-
sary: for, the, discharge of his duties.

3 '(6)° All contracts shall be entéered into and sxgned by the Fmanbe Gﬁccr ’
- on behalf of the University. :

(7) Other powers and functlons off fhe FInance Oﬂicer shall be such as
may be prescnbed

12 (1) “The Reglstrar shall be a whole—tlme O{ﬁce%’ of the UHIVC"I‘SH.Y

(2). The Registrar shall be appointed in accordance w1th and h1s oon-
dmons of seryice shall be governed by, the rules. g

(3) The Reg1strar shall have the: power to autﬁentxcate reoords on
behalf of the University.. « -l

T4y Tﬁe Registrar shall be responslble for the due custody: of ‘t‘he reoords.

and the '¢ominon seal of the Univeérsity: ‘He shall be - ex- officio Secretary iof

.-the Executive Council, ‘" the Court, the "Academic Gouncil, the Admissions

Committéee and the Examinations Committee” and of every: Selection Corh-
mittée for appointment of ‘tedchers of the University, and ‘shall be bound-to
place before these authorities all such information as may be necessary for
transaction of their business. He. shall also perform such other duties as
may be, pre rescribed by the Statutes and Ordinances or required, from time to
time, by the’ Executive Council or the. Vwe~Chancellor ~but he. shall not by
virtue of this sub-section be entitled to vote.

1 A3

(5). Subject to the superintendence of the Exammatxons Gommntee, the
Registrar' shall conduct | the' ' Examinations ‘and make all' other arrangements

“mecessary - therefor and be ‘responsible “for the due exescutxon of all prooesses

connected themwn;h

(6) “The’ Reg1stra.r shall not be offered nor ‘shall “he accept any remu-
neration for any work in the University save such as may be promded for by
the rules

13. The powers .of oﬁicers of the Umversxty other than the Chancellor,

the Vice-Chancellor, the Finance Officet and the Registrar shall be such as
may be laid down by the Statutes and the Orda"nandes '

o . CHAP I‘ER § 1%
 Autharities of the Unwerszty

C e

(a) the Executnve Cmmml
(b) the Court;
+(¢) the: Academic' Council ;
(d) the Finance Committee;
(e) the Boards of Faculties;
() the Selection Commxttees for appomtment of teachers;
‘(g) the Admissions Cormmttee,

‘(R). the Exammatlons Commltnee

(¢) such other authorities as may be declaa'ed by the Statutes to be
authorities of the University.

(1) The Executlve Counal shall consist of—

(a) the Vice- Chancellor-ex-oﬂ’iczo, ‘who shall also be the Chairman
thereof

(by the Deans of t,wo Facultles, by rotatlun in the mannnr prescv‘x!)ed
ex-oﬂ‘iczo ; ’

the University.

Constitutikn  of
the Executive
Council
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Powers and
duties of Execu-
tive Council

(c) four persons to be elected by members of the Court from among
such of them as are not, enrolled as students, or in the service, of the
University ; ,

. (d) four persons of academic eminence to be nominated by the
Ghancellor.

(2) All the members of the Executive Council other than ex-officio
members, shall hold office for a term of three years.

(3) No person shall be elected or nominated a member of the Executive
Council for more than two consecutive terms., - \

'(4) Notwithstanding anything in sub-section (1), no person  shall be
elected or nominated as a member of the Executive Council unless he is a
post-graduate.

(5) A person shall be disqualified for being chosen as, and for being, a -
member of the Executive Council if he or his relative accepts any remunera-
tion for any work in or for the University or any contract for the supply of
goods to or for the execution of any work for the University : .

Provided. .that nothing in, this sub-section shall apply to the acceptance of
any remuneration by a teacher as such, or for any duties performed in con-
nection with an examination conducted by the University or for any duties
as Superintendent or Warden of a training unit or any hall or hostel or
proctor or tutor or for any duties of a similar nature * in relation, to the
University. ‘ , ,

Explanation—In this section “relative” means the relations defined in
section 6. of the Companies Act, 1956 and includes the wife’s (or husband’s)'
brother, wife’s (or husband’s) father, wife’s ‘(or husband’s) sister, brother’s
son and brothér’s daughter..

.16 1) The EXeéutive Council shall be the principal Executive body
of the University, and subject to the provisions of this Act, have the following
powers, namely :~—

(1) to hold and control the property and funds of the University ;

(ii} to acquire or transfer any movable or immovable property on
behalf of the University ;

(iii) to make, amend or repeal Statutes and Ordinances ;
(iv) to administer any funds placed at the disposal of the Univer-
sity for /_speciﬁqpur“ggs;es; aE
(v) to prepare the budget of the University ;

(vi) to award scholarships, fellowships, bursaries, medals and other
rewards in dccordance with the Statutes and Ordinances ;

(vii) to appoint, officers, teachers and other employees of the Uni-
versity and to define their duties and the conditions of their service,
and to provide for the filling of temporary, casual vacancies in their
posts ; ' . .

(viii) to fix the fees, emoluments and . travelling and other allow-
ances of the examingrs; , ‘

(ix)/ to arrange for and direct the ‘ilflspection of halls, hostels and
othexj places of residence of Students ;

(x) to direct the form and use of the common seal of the University ;

(xi) to regulate and enforce discipline a.mo_ng the members of
teaching, administrative and other staff of ‘the University in accordance
 with the Statutes and the Ordinances; ~ '

(xil) to manage and regulate the finances, accounts, investments,
property, business and all other administrative affairs.of the University,
and for that purpose to appoint such agents as it may think fit;

- (xidl) to invest: any ‘money belonging to the University  (including
any income from trust and endowed property) in such stocks, funds,
shares or securities as it shall from time to time think fit or in the pur-
chase of immovable property in India with the like power of varying
such investment from time to time ;
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(xiv). to provide the buildings, premises, furniture. . and apparatus

“and other means needed for carrying on the work of the University ;
(xv) to emtef into, vary, carry out, and cancel contracts on behalf
" of the University ; .
(xvi) to regulate and determine all other matters . concerning the
University - in accordance with this Act, the ‘Statutes and the
Ordinances. =y B

,

(2) No immovable property of the University  shall, except with the
ior sanction of the State Government, be transferred, except by way of
letting from month to month in the ordinary course of _rnanaécq}mt, by the
Fxecutive Council by way of mortgage, sale, exchange, gift or -otherwise, nor
shall any money be borrowed or advance taken on the security thereof except
as a condition of receipt of any grantin-aid of the University from the State
Government, or, with the previous sanction of the''State Gdévernment, from
arry other person. :

, 3) No expenditure in respect of which -approval ;Qﬁ:.‘«fl‘le State: Govern-
ment( iz requirgg by this Act or the Statutes or Ordinances : shall be

incurred except with such approval previously obtained, and no post shall
be created except with the prior approval of the State -Government. .

(4) The pay and other allowances to various categoriés of the employees
of the University shall be such as may be approved by the State Government..

~ (5) The Executive Council shall not exceed . the limits of recurring and
non-recurring expenditure to be incurred in each financial year fixed.by the
Finance Committee. - PR

(6) The Executive Council shall not take any action in‘tegard to the
mumber, qualifications and emoluments of teachers, and the fees payable to
examiners, except after considering the advice of the Academic Council and
the Boards of Faculties concerned. e

(1) The Executive Council shall give due consideration to every reso-

lution of the Court, and take such action thereon as it shall deem fit an
report to the Court, the action taken or, as the case may be, the reasons fo
non-acceptance of the resolution. SR S R ' -

(8) The Executive Council may, subject ‘to any’ condition 1aid down in
the Statutes, delegate such . of its powers as it deems fit to an officer or any
‘other authority of the University, or to a Committee dppointed, by it.

17. The Court shall consist of the following members, niarely :—

Class I—Ex-officio Members.
() the Chancellor; ~ ~~* = 0 g R
.. (i) the members of the Executive Coundil:.) .. .:0 o
(iti) the Finance Officer ; ,
Class II-Representatives of Teachers, etc.. -y .': .
(iv) all heads of the department of the University,;
(v) the Deans of Faculties, of the University; =
(vi) two representatives of provosts and wardens of hostels and
halls of the University, selected by rotation in the manner presctibed ;
(vii) five teachers to be selected in'the iﬁari_rier prcséribed H
Class III—Representatives of students. ' Q
(viii) one student from each of the faculties to be selected in the
manner prescribed ; L : o

Class IV—Representatives of th;e\ State i,egiglatui;é N
(ix) one member of thé' Legislative Council to be elected by it;
o .. (x) two members of the Legislative Assembly to be. clected Yy it;
(2) The term of office of the members, other than ex-officio members,

rominated or elected under this section, shall be three years from the date
of theif nomination or election, as the case may be.  *~  ~

.

The Court.
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Powes and ' 18" The Court shall be an advisory body and subject to the pro-
‘l“c ties  of visions of this Act it shall have the followmg powers and functlons
namely —

(@) to review, . from time to time, the broad policies and prog-
rammes of the University and to suggest measures for the
improvement and development of the University ;

(b) to cons1der and pass resolutions on the annual report angd
the annual accounts of the, University and the audit report
thereon ;

o Le) to advise the Chancellor in respect of any matter which
may be referred to it for adee

(d) to perform such other duties and exercise such other func-
7. tions as may be assigned to it by this Act or the Statutes or by
o ”vthe Chancellor

Meeting of the " (1) The Court shall meet once a year on a date to be fixed by
Court.

“the Vlce-Chancellor and such meetmg shall be called the annual meetmg
of: the Court.

(2) ‘“The ~ Vice:Chancellor “may, whenever he thinks fit, and shall
‘upon a requisition in writing signed by not less than one-fourth of the

total membership for the tlme being, of the Court, convene a special
B neetmg of- the Ceurt :

Ap.deinic Goun- ' (1) The Academlc Council shall be the prm(:lpal Academic
cil body of the Univesity and subject to the provisions of this Act, the
"Sta‘tutes and the Ordlnances—+

TS

(a) shall have the confrol and general regulatlon of, and be
responsible for, the maintenance of standards of instruction,
., education and research carried on or imparted in the University ;

( b) may adwse the Executlve Council on all dcademic matters
including matters relating to examinations conducted by the
- ~University ;

(¢) shall have such powers and: duties as may be conferred or
imposed upon it by the Statutes.

= ' (2) The Academic Council shall consist of the following members,
namely— :

(i) the Vice-ChancelIor ;
(ii) the Deans of all Faculties of the University ;
©(dit) -all Hezs of the Department of the University ;

(1v) all professors of the University who are not Head ot
the Department

(v) five teachers to be selected in the manner prescribed;
(vi) the Dean of Students Welfare ;
(vii) the Librarian of the University ;

(viii) three persons of academic eminence to be co-opted in the
manner prescribed.

(3) The term of office of members other than the ex-officio members
shall be such as may be prescribed.




THT NI AW AL, 6 HILAT, 1989 R 25

. ' e e The Finase
21, (1) The“Fmance Committee shall consist of Ay
(a) the Vice-Chancellor ;
¢) she Registrar ; :
(c) one person, not being a member of the Kxecutive Council

or the Academic Council or a person in the service of the Univer-
sity, to be elected by the Executive Council ;

(d) the Finance Officer who shall also be the Secretary of the
Committee. '

(2) The Finance Committee shall advise the Executive Council on
matters relating to the administration of property and funds of the
University. It shall, having regard to the income and resources of the
University, fix limits for the total recurring and non-recurring expen-
diture for the ensuing financial year and may, for any special
reasons, revise during the financial year the limits of expenditure so
fixed and the limits so fixed shall be binding on the Executive Council.

(3) The Finance Committee shall have such other powers and duties
as may be conferred or imposed on it by this Act or the Statutes.

22. (1) The University shall have such faculties as méy be pres- The Facultios
+(2) Each faculty shall comprise such departments of teaching as

may be prescribed and each department shall have such subjects of study

as may be assigned to it by the Ordinances. ,

( 3)» There shall be a Board of each Faculty, the constitution (includ-
ing the term of office of its members) and powers and duties whereof
shall be such as may be preseribed.

(4) There shallbe a  Dean of each Faculty who shall be chosen from

amongst the Professors by rotation in order of seniorityand shz Il hold office~
for three years. '

(5) The Dean shall be the Chaitman of the Board of Faculty and be
responsible for— ,
(a) the organisation and conduct of the teaching and research work
of departments comprised in the Faculty ;
(b) the due observance of the Statutes, Ordinances and Regnlations
relating to the Faculty. _ ,
6) Ineachdepartment of teaching in the University, therc shall be a Head
of the Department whose appcintment shall he regulated by Statutes.
. (7) The Head of the Department shall be responcible to the Dean for the
organisaticn of tea ching in the department and have such other powers and
duties as may be provided in the Ordinances. :

23. (i) There shal! be an Admissions Committee of the ﬁniversity, the  admissions Com-
constitution whereof shall te suchas may be provided for in the Ordinances. mistee.
(2) The Admissions Comyhittee shall have the power to appoint such number
of sub-ccmmittees as it thinks fit. ‘
(3) Subject to tne superintendence of the Academic Council, the Admis-
sions Committee shall lay down the principles or norms governing the policy
of admission to various courses of studies in the University

24. (1) There shall be an Exami‘naﬁons Committee in the University, Examinations
the conStituticn whercof shall be such as may be provided fer in the Ordi- Committes
nances. . o o

. (2) TlLe Committec shallsupervise.generally all examinations of the Uni-
versity including moder: tion and tabulation, and perform the following other
functions, namely— : T -

' (@) to appoint examiners and moderators and, if necessary, to
remove them 3
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Other Autho-

sitics

Statutoes

() to review from tim> to time the results of University examinations
and submission of reports thereon to the Academic Council 3

(c) to make recommendations to the Academic Council for the
improvement of the examinztion system ;

(d) to scrutinise the list of examiners proposed by the Board of
Studies, firalise the same and declare the results of the exe minations.

(3) The Examinations Committee may appoint such number of sub-
committees &5 it thinks fit,and in particvlar may delesate 1o anyore cr more
persons or sub-committees the power to deal withand decide cases relating to
the use of unfair means by the examinees.

(4) Notwithstanding anything contained in this Act, it shall be
lawful for the Examinations Committees cr, asthe case may be, for a sub-

committee or any personto whom ths Examinations Committee has delega-"
ted its power in this behalf, under sub-section (3) to debar an examinee from

future examinations of the University, if in its or his opinion, such examinee
is guilty of using unfair means at any such examination.

25. The cow titutiorpov.ers and duties of other authorities of the

£ University shal! be such as may be prescribed.}.’

CHAPTER V
Appointment and Conditions of Szrvice of Teachers and officers

2°. Theteachers and other employees shall bz appointed byt e Exccutive -

"Council. The qualificitions, the manner of selection and‘appointment, the
emoluments and other conditions of service of the teachers and other emplo-
yees shall be such as may from time to time be prescribed. : :

27. The University shall constitute, for the benefit of its officers, teachers
and other employees, in such manner and su bject to such conditic rs as may be
specified by general or special order by the State Governmert, such pension
insurance or provident fund, as the State Governme nt, may deem fit. .

, CHAPTER VI
Statutes, Drdinances and Regulaiins

28. Subject to the provisions ' of this Act, the Statutes may. prbvide_

for sny matter relating to the University and shall in particular, provide for—
(aj the constitution, powess and duties of t he authorities of the Uni-
versity; ’
(b) the elgc.tion,. appoiqtmeqt and fcrm of office of the members of
the authorities of the University, including the continuance in office
of the first members, and the filling ia of vacancics jn. their member-
ship and all other matters relating to these aut horities for which it may
be n:cessary to provide ; ,
(¢) the powers and dutics of t he officers of t he University ;
(d) tho clsvsification «nd ricruitment (incleding minimum’ qu:lifica-
tions and experience) of teachars of th> University, the maintenance by
them of their progress report, the rules of conduct to be observed by
them and their emoluments an{ other conditions of service

n 3

- §(e) the rzcruitmeat (including minimu n " qualiications and experi-
ence) and their emolumen{s and other conditicns of service of persons
appointed to other posts in the University ; ‘ ‘
(f) the constitution of a pension or provident fund or the establish-
ment of aninsrrance-scheme for the benefit of officers, teachers and
other employces of the University ;
(g) the institution of degress and diplomas :
(h) the conerment of honorary degrees ;

(N the withdrawal of deprees and. dirlomas, certificates and other
academic distinctions ; ‘ f , : :

(/) the establiShment, amalgamation, abolition and re-organisation
of Faculties ; L _

aat
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(k) the establish nent of departments of teaching in the Faculties j
(D) the ostablishment, abolition and re-organisation of hallsand
hostels, , '

() the institution of scholarships, fellowships, studentships, medals
and prizes ; ’ ; '
(n) the holdiags of conva:ation, if any, and ' ,

" (6) allother matters whi:i by this Act are to e or may b> provide
for by the Statufes, ;

29. (1) The State Governnent miy makeani may likewise amend the
first statstes from tine to tim> Within two y:ars of th> ¢ m n3ncement of this
Act aad such am:adm:nt m1iy b> retrosp:ctive to a date not earlier than
tha datz of commazomant of th: First Statutes mide by the State Govern-:
ment. N ' e

(2) Th: Bescutive Qou icilmy, at any tim* make new or additiona;l
S-atutes or miyam:nd or repalth> Statutes ref:rred to in sud-s2ction (1),

(3) Th> Bocutive Qouacil shill wot propose the drift of any Statutes
affsctiag the s atus, powsr or costitution of any -authority of th: University
antils1ch 1uthority his bazn given an opportunity of expressing its opinioa.
upy1ths proposaland any opiiio 1sd exadress d:shill b2 in writing and shall
b susmitted to the Chancellor. : e

1 ¥(4) Bveryn2w 3tatwo or addlition toa Statute or any ameniment or
W reposlHof Statule shall b> submiited to the Chincallor who m1y ass:nt to it or
B with1old hizasszat therafro w or remit it to the Ececutiva Council for furt her
consideration, ‘ ‘ a

{' date it is assentel to by thes Ch3wcellor or from such later date as msy be-
. spacified by him. : . B

Q1 lina 1ces may provids for any matter which by this Act or the Statutes
{a to bo or may be providad fr by the Ordinances. S

1 (1), tho Ordinance: shall provide for the following matters, namely :—

(a) the admission of students to the Universityand their enrolmeat
and continuance as such ; g

(b) the courses of studytobe laid down_for all degress, diplomas
and other academic distinctions of the University ; '

examinations, degrees and diplomas of the University and shall  be
eligible for the award of such degrees and diplomas ;

~ studentships, bursaries, medals and prizes ;
(e) the conditions of residence of students  and the managemsnt of
halls and hostels ; '
§ (f) the maintenance of discipline :mong the students of the
{University ; ' ‘
(g) the formation of parent-teachers associction ;
(k) the fecs which may be charged by the University ;

(i) the conditions subject to which persons may be recognised as
.qualified to give instructions in halls and hostels ;

(j) the conditions and mode of appointment and the d‘utiés‘ of

(k) the conduct of examinations ;

University.

.examining bodies, examiners, moderators, invigilators ind tabulators;

(5) A Stitate pissad by ths Icscitive Goansil shall wavee Yect from the

% 30. (1) Subject to ths provisions of this Act and the Statutes, the

(2) Without prejudice to th» g:ncrality of the p:ovisioné of sub-section

(¢) the conditions under which students shall be admitted to the -

(D the remuneraﬂion and allowances including travelling ard daily ... .
allowances to be paid to persons employed on the business of the .

i

Statajeshow
made

Ordinance

" (d) the conditions of the award of scholarships, fellowships, -
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! Ordinances bow 31. (1) The First Ordinances of the University shall be made by the State
made Government by netification : .

Provided that for the purpose of bringing the provisions of anysuch.
‘Ordinances into accord with the provision of this Act and the
Statutes, the Chancellor may by order make such ddaptatiois and.
modifications ¢ f the Ordinances w:ether by way of repeal, amendment
or addition as may be neCessary or expedient and, provided that the
Ordinances shall from suchdate as may be specificd intheorder have
effect subject to the adsptations and modifications so made and any
~suchadaptation or modification shall nct be czlled in question. -

repeal the Ordinances referred to in sub-section (1): -
Provided that no Ordinance shall be made—

~has been proposed by the Academic Council; or
(b) affecting the conditions and mode of appoirtment and duties
of examiners and the conduct or stardaid of examiraticns of any

concerned and unless a draft of such Ordinance has been prcposed by
the Academic Ceouncil ;o1 R o
(¢) affecting the number, qualificatiors and emolvments of teachers

& ¢faft of the same kas boen approved by the State Government.

roturnto the Academic Council for rcconsideration either in whele or in part:
togethef withany amendments which the Executive Council may suggest.

Chancellor.

the provico to sub-section (2) and from the date of receipt bythe Executive
void. ‘

(6) The Chancellor may dife ct that the oj eration « fany Ordinance cther
than those referred to in clause (¢) of the proviso to sub-section (2) shall be
suspended until he has an oppottunity of exercisirg his power of disallc wance..
An order of suspension under this sub-Section sk.all cease to have effect on the
expiration of one menth from the dateé of such order.

Regulatins ' 32. (1) Subject to the provisiors of this Act, the Statutcs and the

o O:dirances, an autherity or other bedy of the University ma; meke Regula-
tlons— _ ,, ‘ ,. ,

number of members requircd to form the quorum ;

(b) providing for all matters which by this Act, the Statutes
or the Ordinances are to be provided by Regulatiors 3

/ (¢) providing for any other matter solely concernir g such authority
; or body and not provided for by this Act,the Statutes and the
Ordinances. ’ '

sity shall provide for the giving of notice to its mémbers of the dates of
meetings and the business to be tra nsacted there and for the keeping of reccrd
of the proceedings of such meetings. T s

'(3) The Execvtive Council may direct any autherity or other bedy of the
University other thar the Court to cancelor to émerd in such foim asmey
specified in the direction, any Reguleticni mace by sfuch autlority of ’bc;d}"
and suchi authority or bedy shalf theteipén cancel or amend fhe Re gulation
accordingly : ' RO E

-

(2) Saveas otherwise provided in this seéction, the Executive Councilmay,.
from time to time, make new of &dditional Ordinarces or may aménd of -

(a) affecting the admission of students, unless a dreft of the same
eourse of study e xcept in accordance with a proposal cf the Faculty .

of the University or the inicome of expénditure of the Udiversity, unless-

(3) Thz Executive Ccuncil ‘shall nct have power to amend any draft pro- =
P> td bythe Academic Council under sub-section (2) but may rejectitor”

(4) All Ordinances made by the Executive Councilshall have effect from.- .
suchdateas it maydirect and shall be submitted as sconas may be to the

- (5) ‘The Chaneellor maﬂy,'at’aﬁy time signify !-6 tﬁé: Exccutive Ceuniil his< 3
disallowance of such Ordinances other then these 1eferred t¢ in clivee (¢) cf

Council of intimation of such d‘isallo"v.;ancc*, fsuch,Ordfnances; shall become

(a) laying down the yrocedure to be '-foliowfd; at its meeting and the

-(2) The Regulations made by any suthority or other body of the Univer- -

DES
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Provided that anyauthority or other bedy of the University, if dis-
satisfied with any suchdirection mayappeal to the_Chancellcr whe may
after obtaining the views of the Executive Counci:  pess such orders
as he thinks fit.

(4) The Academic Counci! maysubje ¢l to the pro visionscf ttv Ordipacces,
make Regulations providirg fcr the course of study for any ex:mindtion,
degree or diploma of the University only aftér the Board ¢f Facuity conceriéd

has proposed » draft of the same.

(5) The Academic Council skall not have rower to amend or rejectany
draft proposed by the Borrd of Facultyuncer sub-section (4), but mayreturn
itto tF @ Boatd for futther cotisiderationt together with its ows suggestiofis.

CHAPTER VII
Annual Reports and Accounts

'33. (1) The Annual Reépert of the University shallbé propared under - Annual Report
the directiofi of the Executive Council and-skall be submitied 16 the Courta -
month before its annual meeting and the Court shall ccnsider it in its annual
meeting,

(2) The Court may, by resolution, make recémmerndations on such repoit
and communicate the same to the Execitive  Council which may tek such
action thetéon ds it thinks fit. '

34. (1) The annualaccounts and balance-sheet of the Uriversity shall be Account  and
prepared under the direc'ion of the Executive Council and all moneyaceruing gudit.
to o1 teceived by the University from whatever scurce and all amounts_dis-
piitsed ot paid $hall be entered inthe accourts mainteined bythe Unversity.
(2) A copy of the annualaccounts aud the balance-sheet shall be submittcd
to the State Government which $hal cause the szme to be audited.

4 (3) The annualaccounts and the balance-sheet as audited shall be printed
3 and copies theicef shall tegethir with ¢t pies ol the audil 1¢poft be submilted
: by the Exéctitive Council.to the Court and the Srate Go veriment. ‘

(4) The Exécutive Céuncil shall also prepate, before such date asmay be
prescribed, the tudget for the edsuing year. , '

(5) Every item of new expenditure abcve such ¢ meuntas may be prescribed
which it is proposcd te include inthe budget stall be referred bythe Executive
Cotncilto the Finance CetPmittee which mey make recc mitir edatic is theréon.

_(6) The Bxecutive Ccuncil shail, after considering the recommendation:,
if any, of the Financé Ccmmittee approve theé budget finelly.

(7) The dnmtal accounts, the bal nce-sicet and zudit report shall be
considered bythe Court at its annual meeting and the Court may,by resolution,
ma ke recommendatiors with réferenec thercto : nd communicete the same o
thie Bxeciitive Council. |

(8) It shall not bglawfulfor the Vice-Chancellor or the Executive Council
to incur any gxpenditute either not sanctioned in the budget, or inthe case of
funds granted to_the University, Subsequent to thesanction of the budget
gthe State Government or the Goverament oi India orthe University
Gtants Commission or any international organisation ot Foundation, save in
accordance with the terms of such grant.

CHAPTER VIII
Miscellaneous and Transitorvy Provision

$5. (1) The State Government shiii have the right to cause an inspec- <of S
tion to be made by such person or persons as it may direet, of the University G%‘:,‘g’:é:nz mtatt:):
including its buildings, libraries. Iaboratories, workshops and equipmeéngs and cause inspection
also of the examinations, teaching and othcr work conducted ov done by the to be made im
Univetsity or to ciuse an inquiry to be made in the like maniier ift respect the affalrs of the
of any matter connected with the adminisiration and finances of the University. Univensity.

(2) Where the State Government decides to cause an inspection or jitquiry

‘to be made under sub-section (1). i shali inforna the University of the same

througli the Vice:Chaticellor and aity peison nomtinated by the Executive

Cotihcil riay be preserdt at such inspection ov im%]uixy, as the rcpresentative
yeard as siich.

of the University and he shall have the fight to be
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Filling of casaul

(3) The person or persons appointed to inspect or inq_uire under sub-
section (1) shall have all the powers of a civil court while tryimg a suit under
the Code of Givil Procedure, 1908, for ithc purpose of taking evidence on
oath’and of enforcing the attendance of witnesses and compelling produac-
tion of documents and material objects, and shall be deemied to be a civil
court within the meaning of sections 345 and 346 of the Code of Criminal
Procedure, 1973 and the proceeding before him shall be deemed to be judi-
cial proceeding within the meaning of sections 193 and 228 of the ' Indian
Pcnal Code. : ‘ : g

(4) 'The State Government shall addrcss the V ice-Chancellar  with
reference to the result of such inspection or inquiry, and the Vice-Chancellor
shall’ commaunicate to the Executive Couuncil the view cf the State Govern-
ment together with such advice as-the State Government may offer upon the
action to be taken thereon. 7

(5) The Vice-Chancellor shall then within such time as the State Govern-
ment may fix, submit to it a report of the action taken or proposed to be
taken: by the Executive Council. ’ o S

(6) If the authorities of the University.do not, within a reasonable
time, take action to the satisfaction - of the State Government, the State
Government may after. considering any explanation which such autharities
way furnish, issue such directions as it may think fit, and the authorities of
the University shall comply with such directions. ' o ‘

.. (7) The State Government shall send to the Chancellor a copy of every
-report of an inspection or inquiry caused to be made under sub-séction (D
and of every communication received from the Vice-Chancellor under sub-
section (5) ahd of every direction issued under sub-section (6) and also of
every report or information received in respect of compliance “with such
direction. : P S

86. (1) Any casual vacancy among the members, other than éxéo'ﬂicio

vacancies members, of any authority or body of the University shall, be filled in the

sume manuer in which the members whose vacancy is to be filled up, was
chosen, and the person filling the vacancy shall be a member of such’ Authority
or body for the residue of the term for which the person whose pldce he fills
would -have been a member. ' » - ;

"(2) "A ‘person, who is a member of. any authority of the - University as a,
representative of another body, whether of the University or outside, shall
retain his seat on such authority for so long as he icontinues to be the )
sentative of such body and thereafter till his successor is duly appointed. -

Reference  to 87. If any question arises whether' any person has been ‘duly elected
the chancellor  or appointed as, or is entitled to be, member of any authority or other body

of the University, or whether any decision of any authority or officer of the
University including any question as to the validity of a ‘Statute, Ordinances
or Regulation, not being  a Statute or- Ordinances ‘or Regulation ‘made ‘or
approved by the’ State Government or * by the Chancellor is in-conformity
with - this Act: or the Statutes’ or ‘the Ordinances made ‘thereunder
the matter - shall “be referred to  the Chancellor and ‘the decision ' of the
Chancellor shall be final : o o ‘

Provided that no refenence under this section shall be made—
(a) more than three months after the date when the question
could have been raised for the first time;
(b) by any person other than an authority or officer of the
~ University or a person aggrieved ;. ‘ :
‘Provided further that the Chancellor may in exceptional circumstances—

(a) act suo motu or entertain a reference after the expiry of the
period mentioned in the preceding proviso ; : '

(b) where the matter referred relafes to a dispute about the election,

“and the eligibililty of the person so elected is in doubt, pass suck
order of stay as he thinks just and expedient. : :
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8. No suit or other legal proccedings shall lic against the State
Government or its officers or the University or any officer, authority or body
thereof in respect of anything done or purported to be dome in pursuance of

N Q 3 - - N S PN
this Act or the rules or tire Statutes of the Ordinances made thereunder,

'39. (1) A ocopy of any receipt, application, notice, order, proceeding
or resolution of any authority or committee of the Um.verslty or ofhe.r docu-
ments in possession of the University or any entry in any register duly
maintained by the University, if certified by the Registrar, shall be received
as prima facie evidence of such receipt, application notice, order, proceeding,
resolution or document or the existence of entry in the register and shall be
admitted as evidence of the matters and transactions therein recorded where
the orginal thereof would if produced have been admissible in evidence.

Bar of suit

Modc_: of prooi
of University re-
cord. '

(2) No officer or servant of the University shall in any proceeding to which

the University is not a party, be required to produce any document, register
or other record of the University the contents whereof can be proved under
subsection (1) or to appear as witness to prove the matters and transactions
recorded therein unless by order of the court of law made for special cause.

40. The State Government may, by notification, make rules for carry-
ing out the purposes of this Act. '

41. (1) The State Government shall appoint interim officers of the
University (other than the Chancellor) and shall constitute interim authori-
ties of the University in such manner as it thinks fit;

'(2) the Officers appointed and members of the authorities constituted under
sub-section (1) shall hold office until the appointment of officers or the
constitution of the authorities in accordance with the provisions of this

Act or such other earlier date as may be specified by the State Government
in this behalf : .

Provided that the State Government may, by notification, extend the term

of such officer or the members of such authorities for a period not exceeding
one year. S [

42. (1), If any difficulty arises in giving effect to the provisions of
this Act, the State Government may, within a period of two years
from the commencement of this Act, by order published in the Gazette,
from time to time, make such provision including adaptation or modification,
if any, of the provisions of this Act not affecting the substance thereof,
as appears to it to be necessary or expedient for removing the difficulty.

(2) Every order made under sub-section ‘(1) shall be laid before both
Houses of the State Lagislature.

(3) No order under sub-section (1) shall be called in question in any
. court of law on the ground that no difficulty as is referred to in sub-section (1)
existed or was required to be removed.

43. (1) The Uttar Pradesh Doctor Bhimrao Ambedkar! University

§No. 3 Ordinance, 1989 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the Ordinance referred to in sub-section (1) shall be deemed
to have been done or taken under the corresponding proviSions of thiS Act as
if this Act were in force at all material times.

By order,

NARAYAN DAS,
Sachiv.
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“(Uttar Pradesh Adhiniyam Sau chya 15 of 1994) as passed by the Uttar Pradesh Legisisty

Nu. $13(2)/X VI1-V-1-1 (KA) 22-1994 e
Dated Lucknow, May 32,1994
Ix pursuance of the pr ovisions of clause (3) of Article 348 of the Constitulion 'gr"'f' "

the Governor is pleased to order the publication of the following English translation
the Uttar Pradesh Doctor Bhirao Ambedkar Vishwavidd yalaya (Nirsan} Adhini yam, 198

and assented to by the Governol on April 30, 1994

(U.P. Actno, 15 ¢f 1998
45 passed by the U. P. Legislamre]

AN
ACT
to repeal the Uttar pradesh Doctor Bhimrao Ambedkar Universil
Act, 1989. 1 e }"'

It 18 HEREBY enacted in the Forty-fifth Year of the Republic of In§
as follows (— r A
1. (1) This Act may be called the Uttar Pradesh Doctor i.img=

Short title and
L]

commencement  Ambedkar University (Repeal) Act, 1994.
(2) It shall come into force on such date as the State s
may, by notification, appoint in this behalf.

Repeal of U. P 9 - The Uttar Pradesh Doctor Bhimrao Ambedkar Univ:

At oo 25 of. 1989 is hereby repealed. it

2
= - qﬁl-l

4

By order.’ 1

N K. NARAN 3
 Sachiv. ;

R R
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